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Felling of Mango Trees in Andhra
Pradesh

205. DR. YELAMANCHILI SIVAJI:
‘Will the Minister ¢f ENVIRONMENT
AND FORESTS be pleased to state
whether it is a fact that the fcrest depart-
ment have felled bundereds cf mango
trees in Nuziveedu Taluka cf Andhra
Pradesh; if so, what sre the details
thereof; and the rezscons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS {(SHRI KAMAL NATH) :
It is pot true th't the Department of
Forests, Avndhra Piadesh has felled
hundereds of Mango trees in Nuziveedu
Taluka. The State Goverrment have
informed that some villeagexs had planted
mazrgo szedlings on forests lands ip
Numiveedu Range and the same were got
uprooted by the Department.

Ground Water Pollution

206. SHRI B.K. BARIPRASAD :
Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) Whether it is a fact that chemical
fertilizers are known to cause ground
water poliution and if so, the details of
such polution detected in the country
and corrective steps taken to safegaurd
ecology and environment;

() whetherit is a fact that fertilizers
release nilrates which in turn causc canccr;
and

(¢) whether Industrial Toxicological
Research Centre cr any other Institute in
India is working on the subject and if
not the rcasonrs therefry ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRONMENT
AND TORESTS (SHRI KAMAL
NATH) : (@ and (b) Limited
studies cairried out on  pround
water pollution indicate that extensive
use of nitrogensus fertilizer can result in
release of nitrales which cause ground
water pollution. Such studics have been
carried out in Purjab and Haryana.
Nitrates consumed over a very long
period of time may result in the formation
of nitroso or mitroso-amino compounds
which are known to be carcinogenic.

The corrective steps taken to safeguard
ground water pollution include promo-
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tion of optimum combination of organic
ard inorganic fertilizers and nuse of bio-
fertilizers. Use of bone meal as a fertilizer
is also encouraged.

(¢) Indiap Toxicclogy Resezrch Centre
(ITRC) is doing experimental studies on
the nitrate related hezlth problems in
drinking water. It has also conducted
safety evaluation studies with respect to
various drinking waler sources ircludiry
ground water in 20 disiricls ip various-
parts of India. One of the parameters of
these studies was quantification of nitrates
in the samples analysco. In a zddition to
ITRC institutions like Netional Environ-
mental Engineericg Resezrch Institute
(NEER]), Nagpur, All India Institute of
Public Health & Hypiene Czicyutta, Tata
Concer Research  Institute Bombay,
National Institute ¢f Nutrition, Hyders-
bad etc. are carrying out studies on various
aspects of nitrate relatcd health preblems.
ircluding water.

Great Indian Rbino may become extinct

207. MISS SAROJ KHAPARDE :
DR. SANJAYA SINH :

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(8) Whether it is a fact that the great
Indian Rhino may soon become extinct
as per the newsitern captioned “Great
Indian Rhino may become extinct’ which

appeared in the Times of India, dated
January 28, 1992;

(b) if so, what is the population of
Rhino in the country at present;

(c) whether it is a fact thtat their
figures are manipulated during census
operations and that the actual Rhino
population is much less than what is
officially shown;

(d) if so, what are the facts in this
regard; and

(e) what effective steps Government
propose to take to save the Indian Rhino
from extinction ?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) :
(@) No, Sir.

(b) As per 1990 estimate the number of
rhinos in the wild in the country is 1591.

(c) No, Sir.
(d) Does not arise.
(e) Effective steps taken/proposed to

be taken to save the Indla.n Rhino from
extinction include :
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(1) The rhino is included in Schedule
1 of the Wild Life (Protection) Act, 1972,
thus giving the species maximum possible
legal protection. Trading in its horns
and other products is totally prohibited.

(2) Under the Convention on Inter-
national Trade in Endangered Species of
Wild Flora and Fauna (CITES) of which
India is a signatory, there is a complete
ban on international trade in rhino horns,

(3) Government of India have been
extending assistance to the Governiment
of Assam under the centrally sponsored
scheme ‘Conservation of Rhinos in
Assam’ to strengthen measures to con-
serve and protect the rhino in all its
natural habitats in Assam.

(4 Under the Centrally sponsored
Scheme ‘Control of poaching and illegal
trade in wildlife and its products’ assis-
tance is provided to the State Govern-
ments_ to protect endangered species like
the rhino.

(5) Central assistance is provided to
the State Governments under the Cent-
rally sponsored schemes ‘Project Tiger’
and “Assistance for the development of
National Parks and Sanctuaries to
conserve and develop the protected arcas
containing rhinos.

(6) A number of zoos in India have
been successfully breeding the Indian
rhino in captivity.

(7) A project has been implemented to
translocate rhinos in the Dudhwa National
Park, Uttar Pradesh, to develop an
alternative home to the species for its
propagation.

Pollution caused by Thermal Power
Plants

208.  SHRI JAGADISH JANI : Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether it is a fact that some
thermal power plants arc creating environ-
mental problem;

(b) if so, the details of the thermal
power plants which are polluting the
ajr and water;

(c) what action has becn taken against
those thermal power plants; and

(d) by when these thermal power
plants are expected to take anti-pollution
measures ?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRNOMENT AND
FORESTS (SHRI KAMAL NATH) :
(@) and (b) Yes, Sir. According to the
available information out of 87 Thermal
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Power plants in the country 22 are fully
complying and 65 are partially complying
with the prescribed emission standards.

(c) and (d) An action plan has been
prepared by the State Governments to
ensure that a polluting unit commissioned
before 16ith May, 1981 which has shown
adequate proof of at least commencement
of physical work for establishment of
facilities to meet the specified standards
is required to meet the standards within
a time frame, latest by the 31st December,
1993. Those industries, commissioned
after the 16th May, 1981 but before 31st
December, 1991 shall meet thc prescribed
standards within a time frame, latest by
31st December, 1992.

Air Pollution in Bombay

209. SHRI SURESH KALMADI:
Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state: -

(a) whether, it is a fact that Air Pollu-
tion has increased in Bombay to *‘sicke-
ning levels” with atleast 25 to 30 percent
of school going children reported to be
suffering from emphysema and bronchial
asthma; and

(b) if so, what remedial steps have
been taken to meet the situation?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI KAMAL
NATH) : (a) The ambient air quality
in the Bombay area is regularly being
monitored by the Bombay Municipal Cor-
poration,. The average results indicate
that the ambient air quality in Bombay
is within the prescribed limits.

There is no conclusive scientific report
available on the suffering of school going
children from emphysema and bronchial
asthma due to air pollution in Bonbay.

(b) The steps taken by the Government
to miect the situation include the follo-
wing: —

(1) Emission standards have been
prescribed . under the Environment
(Protection) Act, 1986.

(2) Ambient air quality standards have
been evolved.

(3) A net-work of ambient air quality
monitoring stations has been set up.

(4) Metropolitan cities have been noti-
fied as Air Pollution Control Areas.

(5) Environmental guidelines have been
evolved for siting and operation of
industries. ’



